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Shri Anisur-sehman . oo Applicant, .
VS
Union of India & Ors.: «+es Respondents,
For the applicant eess Sari Y,A.Malhotra,
Advocate.,
For the respondents oo e S0Ori KeL,Bhandule,
: Advocate
CORAs Hon'ble Shri T,f. O 2roi, 'Fnber(Judi01al). _
Hori'ble Shri I,K.Rasgotra,iember (Administrative).
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(Judgement of the Bench deliv-red by
- Hdontble Shri I.K. Hqsgobra,w@mber(ﬁ}

i ' The learned counsel for the~applicant submitted  that he
has mace a reguest for voluntary retire ment dated nil
received by tne respondents on 1.2,1990, on completion
of 20 vyears of service, He later requested the respondents

con 8th 1y ,1990 that he should be relieved from service

on voluntary retirement with effact from 15,6.90 instead

of 30,4.19%vide his letter 8,3.1990. He also stated in the
seld letter that he intended to avail L.T.C. dur ing the
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w month of May,l1990, This request was, howevar, made afien

the expiry of the period of notice, The learned counsal for

i Anlic aps t the ¢ i i
vie appiicant pleaded that the applicant continued in service

upt tih Ly 900 as | ttend Ff3
upto 10th .ky,1990 as he attended the office from 1,5
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10,5, 1990, Further the order accepting the request of +the
4

oo licant For ary reti
applicant for voluntary retirement was issued by the res

pondents on 8,3,1990, Thus effectively, the
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Lo PG 1in service upto 8,5,1990, o Payment for the said
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pariod has be de bv ¥ - i
! 1aS been made by the reSpondents, He, theref

, rfetore, prayed

chat the applicant shoyld '
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_ ould be taken to have continued in

Service upto 10Oth .in 990 :
r ! “ay,1990.  In any Case, he has claimed io
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service upt th A s
Upto 8th ay,1990 with the respondents

atCepting nis recqyes:
TUTUR R kequesc for voluntery retiresent
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2. The learned counsel for the respondents, Shri K.L.

Aules which clearly provides that the reguest for voluntary
retirementShould become effzctive on the date the notice
period expires unless the. request for voluntary retirement

the appointing authority. In this case there
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' was no refusal by the appointing authority, Further, the

n

reguest of the applicant for secking extensicn of notice

period from 30th April, 1990 to 15th Juns,1990,wWas made

on 8th May,1990.. This request is again not in conformity
with Rule 48 A (iv), in tefms of which any such request

has.to be made before the intended date of retirement.

The learned counsel pleaded that if the applicant attended

<
the office after 30th April,1990 afternoon, he did so of his
own will and that he was not required to do so, the
voluntary retirement having become effective.. -
from 30th April,l990.
3. “le have pérused the reacords and considered the
contentions raised by the learned counsel for hoth the
parties, e do not find ahy significant reason wnich
would lead us to consider th request of the applicant

I V5 interfere. wWith t©

accordance with the rules, Accordingly, the OA is dismissed

4, The learned counsel for the applicant further

o ] et s Lo .
submiteed that the applicant has not so far been szid his
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2rminal bene¢luo. e appLeuLdbe tnat thls is not 4 case of-

normal retirement,none~the-less, over one month has passed
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since the voluntary retirement became ofy ctive In such
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cases, normally more time is JRUGTR . -
¢ HOLe tame 15 spent in finalising the matter,

but the respondants shoyld '
a & 2nts snould make eve fiort i :
requesf nognts, [eRE every efrort in consonance
N wWith the/learnad uns
iELLEanea counsel for the apnlicam o i
\ for tnezappl¢0dnt, to finalise
the dues to 4! L] '
he dues the asolicant. e zre, +the; :
| : okt nt. e zare, therefore, of tha Vo
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that no specific directions in the matier are neces:

but the respondents shou
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d do their best to

dues of t he applicant, as early as possible,
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